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Aviral Dhara from a project that was announced in 2014. For the first time in this answer,

the name Namami Gange is not mentioned.
MR. CHAIRMAN: Thank you. Question No. 78. ... (Interruptions)...
Revised cost of Polavaram Irrigation Project

*78. DR. K.VP. RAMACHANDRA RAO: Will the Minister of WATER
RESOURCES, RIVER DEVELOPMENT AND GANGA REJUVENATION be pleased

to state:

(a) whether Government has revised the cost of Polavaram Irrigation Project at
2014-15 prices;

(b) if so, the details thereof;

(c) the cost of project, component-wise i.e. irrigation component, power

component and drinking water component;
(d) the cost involved in rehabilitation and resettlement activities; and
(e) the present status of works and likely completion date of each component?

THE MINISTER OF STATE IN THE MINISTRY OF WATER RESOURCES,
RIVER DEVELOPMENT AND GANGA REJUVENATION (DR. SANJEEV KUMAR
BALYAN): (a) to (¢) A Statement is laid on the Table of the House.

Statement

(a) and (b) The Government of Andhra Pradesh has not submitted revised estimated

cost of the Polavaram Project at price level 2014-15.

(c) and (d) The estimated cost of Polavaram Irrigation Project is ¥ 16010.45 crore

(at 2010-11 price level). Component-wise cost is as follows:—

Irrigation Component - % 9307.54 crore
Power Component - % 3716.05 crore

Drinking Water Component - ¥ 2986.86 crore

As intimated by Polavaram Project Authority, the above estimate has provision of

¥ 3486.83 crore for Land Acquisition including Rehabilitation and Resettlement.
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(¢) The status of works ending May, 2017 as reported by the Project Authorities/
State Government is as follows:—
Head Works:

Earthwork-66%, Embankments-9%, Concreting for Navigation tunnel and
OT Regulator-6%.

Right Main Canal (RMC);
Earthworks-100% Lining-79%
Structures-61 % (By Numbers)

Left Main Canal (LMC):
Earthworks-86%

Lining-62%
Structures-24% (By Numbers)

As per Project Authorities, various components of the project are planned to be
completed by December, 2018. However, as per present pace of works, project completion
is likely to spill beyond that.

DR. K.VP. RAMACHANDRA RAO: Hon. Chairman, Sir, with regard to this
question, I urge upon you to give me two minutes to explain the pathetic scenario of the
State and the pathetic condition of a project, the foundation stone for which was laid in
1981 by the then Chief Minister, Shri Anjaiah, after institution of the award and after the
firm allocation of the waters to the States.

Sir, this project was mainly designed to link River Godavari with River Krishna
in order to solve the problems of the water-starved districts of Rayalaseema, the city of
Visakhapatnam and to the backward districts of North Coastal Andhra.

MR. CHAIRMAN: Question, please.

DR. K.VP. RAMACHANDRA RAOQO: Sir, I begged you for two minutes to explain
the background.

MR. CHAIRMAN: No, no. Don't explain the background. Just ask the question.

DR. K.VP. RAMACHANDRA RAQO: In this regard, on 20th February, 2014, the

then Prime Minister had assured in this House that the Polavaram Project was being
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taken up as a national project, that it would be done expeditiously, incurring even the

rehabilitation and resettlement cost that is completely borne by the State Government.
MR. CHAIRMAN: Please ask the question. Do you have a question?

DR. K.VP. RAMACHANDRA RAO: Yes, Sir; please be kind enough to allow me

two supplementaries.
MR. CHAIRMAN: But this is your first supplementary. Go on; ask the question.

DR. K.VP. RAMACHANDRA RAO: No, Sir; this is not the first supplementary;
this is only the background.

MR. CHAIRMAN: No, no; no background. There is no background in Question
Hour. Just put the supplementary question.

DR. K.VP. RAMACHANDRA RAO: Sir, the hon. Minister, in his reply, has stated
that the Government of Andhra Pradesh has not submitted a revised estimated cost of
the Polavaram Project at the price levels of 2014-15. Sir, in this regard, my question to
the hon. Minister, through you, is: Are the revised administrative sanctions given by the
Government of Andhra Pradesh for head works, spill way works, right and left canal
works given without the approval of the Polavaram Project Authority? And the Central

Government ... (Interruptions)...

MR. CHAIRMAN: I think we will go on to next supplementary. You have asked

your question. ...(Interruptions)... Now, please sit down. ...(Interruptions)...

DR. K.VP. RAMACHANDRA RAO: Is it a national project? If so, what is its fate?

Sir, My question is ... (Interruptions)...

MR. CHAIRMAN: You have asked the question ... (Inferruptions)... Please sit down.

Let it be answered. ... (Interruptions)...

S1. Wollg GAR SIferam: AR [UTaid JEied, UIdrad Jioide Hi 2011-12 B
AT 16,010 HRIS U off, IAH 91 2014 TH B AN BT Bls revised estimates, H
30 IR | 1 foran &, vl 9 $vs TIRBR B 31 TS VPN W U 21 garl &l ay
2014 H IE National project declare T T o1l a9 2014 T& BT ST i cost B, SABT
hundred per cent funding Central Government gIXT B \rllk{*i\ll < IS UR 99§ 2014 &
1 B 3,364 PRI SUY HATA §IRT FaU ST b &1 59 b Al Tled Td 5,736 DS

BT B 3R 3Tl 15-20 fo=71 § 2RI 1,000 BRIS BUT H ATE T WRBR B release
PR ST B B
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ft FHTafa: o9 STeal | AR |aTd gfoul

DR. K.VP. RAMACHANDRA RAO: Sir, then the revised estimates are illegal. Is
it so? Then are the revised estimates that the State Government is claiming not with the

sanction of the Polavaram Project Authority or the Central Government? Sir, is it clear?

MR. CHAIRMAN: How can you accuse the State Government?

...(Interruptions)...

DR. K. VP RAMACHANDRA RAO: There is a Polavaram Project Authority
constituted by the Central Government under the Andhra Pradesh Rehabilitation Act. Is

it in force?
MR. CHAIRMAN: You can clarify it.

ST, Holld AR Frferare: -1 |9afr Sft, § |1 IR ®8 g@1 § {6 g uew
ITRBR BT 3R H land acquisition & FeE H §H ST JaT o711 & b 3l ST B3 94,000
THs Y 3R acquire BT 2, fT1 # 3faTSI 9,866 TS TUY W ST SHd eATar
detailed estimates 378 9T ARBR AR HRAT T2l Bl S 21 revised estimate 31U, &
2014 BT cost TR B sanction B

MR. CHAIRMAN: Now, Shri Swain. ... (Interruptions)...
DR. K.VP. RAMACHANDRA RAQ: Sir, ... (Interruptions)...

MR. CHAIRMAN: No, I am sorry. Please sit down now. ...(Inferruptions)... You

have asked your second question. ... (Interruptions)...

DR. KVP RAMACHANDRA RAO: Sir, my sccond supplementary.

...(Interruptions)...

MR. CHAIRMAN: No; you have asked your second supplementary.
...(Interruptions)... Please observe the rules of the House and sit down. ... (Interruptions)...

Mr. Swain, do you have a question?
DR. K.VP. RAMACHANDRA RAQ: Sir ... (Interruptions)...

MR. CHAIRMAN: Please, you have asked two supplementaries. ... (Interruptions)...
I am sorry; you have taken ten minutes. ... (Interruptions)... No; I am sorry. Please, sit

down. ... (Interruptions)... Mr. Swain, do you have a question? ... (Interruptions)...
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SHRI NARENDRA KUMAR SWAIN: Sir, the matter is sub judice.
...(Interruptions)... Polavarm project is a sub judice matter. ...(Inferruptions)... That

matter is sub judice. ...(Interruptions)...
SHRI ANUBHAV MOHANTY: They are ignoring Odisha. ...(Interruptions)...
S1. ol HHAR aiferar: e |umfa #g1ey...

MR. CHAIRMAN: Don't interpret his question. ...(Interruptions)... He can ask the

question. ...(Interruptions)...

S1. Wollg PR TMferar: BIC Bl IE | BIs stay T2l ol Holde SR g1 5781 96
3T BT e B, embankment ST BT ATAET 38 U ARGR 7 fhar € 3R <11 ff 59
TR G MY, IH s AP g5 STl AT & A1 $ & H embankment I
BT ... (FILT). ..

MR. CHAIRMAN: No; please don't interpret. ... (Interruptions)... No; this is not
permitted. ... (Interruptions)... This is not permitted. ... (Interruptions)...

SHRI ANUBHAV MOHANTY: Many tribal places are submerged.

...(Interruptions)...
MR. CHAIRMAN: Mr. Mohanty, please sit down. ... (Inferruptions)...

ST, Aollg HAR TMfera™: SH1 Y2 AXHRI & 19 H embankment AT BT ART
G s TRPR IS

MR. CHAIRMAN: Mr. Mohanty, you cannot interfere like this. ... (Interruptions)...
Please, sit down. ...(Interruptions)... Please, sit down. ...(Interruptions)... Will you please
sit down? ... (Interruptions)... You know the rules of questions in the House. The person
who has asked the question gets an answer and gets two supplementaries. Thereafter,
anybody asking a supplementary question is by way of rotation of questions. There is no
provision in the rules, procedures or practice for others to interfere while a question is

being asked or answered.

sft et srETa: JeT [Tl S, # 3Y | I8 ST ATl g {6 Smud! wferT
TR 3R YeAH T & W STaTd Al e 3T .. (FIET). ..

sft wymafar: amu Aifes e % T8 Toa same 2l
st e arraTe: W | a1 faan A B SR IRR &1 1 IR © L (ae).
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MR. CHAIRMAN: 1t is very simple. I will tell you. If a question is wrong or

misleading... (Interruptions)... Mr. Mohanty, please sit down. ... (Interruptions)...

SHRI ANUBHAV MOHANTY: Sir, if an answer is not satisfactory, what can we
do?

MR. CHAIRMAN: Give a notice that the answer is wrong, false or unsatisfactory.

SHRI ANUBHAV MOHANTY: I did give a notice once long back, but.

...(Interruptions)...

MR. CHAIRMAN: Don't tell me about long back. Sit down. ... Interruptions)...
What is this? Stop wasting the time of the House. Now, Shri A. Vijayasai Reddy.

SHRI A. VIJAYASAI REDDY: Sir, Polavaram Project is predominantly located in
an area where tribals are settled. Under the Forest Rights Act, 2006, every evicted family
is entitled for land to land and also one job per family. The arca, where this project is

coming up, is West Godavari and East Godavari Districts.
MR. CHAIRMAN: What is the question?

SHRI A. VIJAYASAI REDDY: From five villages in West Godavari District and a
few villages of East Godavari District, the tribals are being evicted and the land is made
available to the project. My question to the hon. Minister is as to how many such families
have been evicted and how many evicted families have been given land to land and how

many families have been provided the jobs as per the Forest Rights Act, 20006.

ST. GOl GAR FTferaT: A qHIIT F8IGd, BN 1,07,551 SR ST 28,757
URART & & AR S tribals I ATeqd® W €, d 5 HISTae A YATIAT BRI 79 9 3,052
faral w1 ast Rive favan s g@1 g1 R&R T 3 &1 1 S ot &1 fhan 2, a8 wew
FHR A fhar 71 afe AFg vew &) Sfdard wu 9 sTHeRT @y f6 e aRar
), ford @fa &) foamn o &, § A 9e & ar STEaR fUstar g, <fd agt
3 RETiRs U S b El....(FTEM).... Yfh I8 Y AXHR BT M €, ST A

A B SITTBR] ST BT <F ST

SHRI DIGVIJAYA SINGH: Sir, it is very clear from the answer given that the
Government of Andhra Pradesh has failed to give a Revised Estimate of the Polavaram
Project. There is a Central Polavaram Project Authority constituted by the Government
of India. It is a national project and, as per the Act, the execution has to be done by the

Government of India. Now, why has the Government of India transferred the execution
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of the project to the State Government of Andhra Pradesh and what is the role of the
Polavaram Project Authority, which comes under the Government of India, when the

whole execution is to be done by the Government of Andhra Pradesh?

ST, Tol1a AR FfraT: A1 FUTAfT F818d, U o1 AT Ha 2 AP bl ol
21 ¥ A fefreasra s Sf o1 9T argm 6 2014 | g, S99 I8 Hisiae I g,
HTH 500, PO BRIS BUY 59 Hoide B fag Y o) Rarsse vieeHe H1 gl 317 yasl
BRI TS &, STeal 31 S B BT T § FE Bls B T8l 31 TR &1 FH
AT I & e | S AXHR B i faan wa, aifes sthfdea wfragee s|

BT P TG IR U TR W B Fb| H AT GG B M1 1871, RS IS
UBl AISTae B, F7R1 OR {2 H3! Sif 8% BRI S ATaTd 0y 4 RUIE o 32§

SHRI DIGVIJAYA SINGH: Sir, my question was different. Under the Act, when
the Government of India has the responsibility to execute the project, why has the
Government of India transferred its authority to the State Government?

ST, Golld HAR Fiferar: H A1 GG B a1 ol g, P I8 Has IBR B
ASlde § ... (SGETH). ..

SHRI DIGVIJAYA SINGH: How can you do it without amending the Act?

...(Interruptions)...

ST, Goil AR aTfera: 3R MY, effective implementation 3R STedl Hiotae B
TRT B & feTT on behalf of Government of India, 31T TG 2T AR B AlSide HIlIT
B B fTeTaR N T & et & ger 71 off)

sft wurafar: & S waTel yB <2 €, 39 ST Starq E1TTl Does the Act require any
amendment? That is all.

DR. SANJEEV KUMAR BALYAN: No, the Act does not require an amendment, as
far as my knowledge is concerned. ... (Interruptions)...

SHRI DIGVIJAYA SINGH: Sir, this is a project under the Act. ...(Interruptions)...

MR. CHAIRMAN: I suggest, if the answer is inadequate, you go as per the
procedures. ...(Interruptions)... Let me now go to Question No. 79. ...(Interruptions)...

Question No. 79.
4TSI B IMYfT
*79. 3ft =% g IR : F1 9Tl 3iR e w31 98 94 B HuT w4 e

() FERTS, Aied <2 H RIoidl & Hag A ui oy 9§ FfRTferd fag g, arifre wu 4
AfRIrd Y 7T 3R UASTer &1 Orasit YT &3 BT 157 -aR =R AT ;5




